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AND
THE OSMANIA UNIVERSITY' Rep by its Registrar Osmania University'

Hyderabad.

Tne Reglstrar, Osmania University' Hyderabad

The Director, Directorate of Admissions' Osmania Unrversity' Hyderabad'

The Hon'ble Vice Chancellor' Osmania University' Hyderabad.

TheDean,FacultyofLaw'OsmaniaUniversity'Hyderabad'

*:"r;*:,"1t*Tif Fi53li53["i'-]:5Jjt"i8'secretaryDeptorHisher

::eylxa:lu$'3:1;iTil6".;:n' 
Rep bv its secretary Bahadur SMh'

The Governrnent of lndia' Rep' by its Secretary Union Ministry of Education'

New Delhi.
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Petition under Articl'e 226 of the Constitution'*of J;l:'r'1f'3:'['::} 
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writ of Mandamus calling for the Records pertaining to the selection of candidates
fo^r the Ph D course/Programme in the field of Faiulty of Law fo. the year 2009-
2010 and set aside the selection of candidates as pubiished by the respondents 1

- 5 in Letter No. 3000iF/ 99o12011tAcad ill, dated 0i-03-2011, declaring the same
as illegal, arbitrary violative of Artictes 14, 15, 16, 19(1)(a) and (g) and 21 of the
constitution of lndia besides also violative of principles of naturai justice, equity
and conscience and consequently direct the respondents to select t'he candidates
gfregh bV duly following the taw as applicable and as may be laid down by this
Honble Court in that regard, in the interest and furtherance of justice.

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to stayall further proceedings pursuant to the publication oi results of ph.D.
course/Programme for the year 200g-2010, in the fierd of Facurty of Law, as
qyuigneo bv the respondents 1 - 5 in Letter No. 3000/F/ 99ot2011tAcad.ilt, dated
01-03-2011, pending disposal of the Writ petition.

l.A. NO: 1OF 2011(WPMP. NO: 7888 OF 2011)

l.A. NO: 2OF 2012(WPMP. NO :2177 OF 2O121

counsel for the Respondent Nos.1 to s & 7: sRt s. LAKSHMIKANTH FoR sRr
DEEPAK BHATTACHARJEE

Counsel for the Respondent No.6: SRI K. SHANTAN RAO AGp FOR HIGHER
EDUCATION

Counsel for the Respondent Nos.8 to 10: SRI L. PRANATHI REDDY FOR SRt
GADI PRAVEEN KUMAR DY. SOLICITOR GENERAL OF INDIA

The Court made the following: ORDER

Petrtion under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to admit
the petitioner herein to ph.D. course/programme - 20og-2b10-in{he-Faculty-of-
Law and permit hirn to write pre-ph.D. Examinations scheduled to be herd on
28.01 .2012 & 11 .01 2012 vide press Note No. 296/ph.D.Course
work/Exams/201 1 , dared 31 .12.2011 , as issued by the respondent osmania
University, sublect to resurt of the Review wpMp No. 24727 ot )011(and wp No.
63291201'1 , if so consequenfly considered), in the interest of justice

Counsel for the Petitioner: NONE APPEARED
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THE IION'BLE'THE CHIEF STICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SREENTVAS RAO

trIRIT PETITIONN0.6329 of 2OLL

ORDER; (Per the Hoa'ble the ChieJ Justt@ Alok Arodhe)

None for the Petitioner'

Mr. S. Lakshmikanth, learned counsel represents

Mr. Deepak Bhattacharjee, learned Senior Counsel for

respondent Nos. 1 to 5 and 7.

Mr. K. Shantan Rao, Iearned Assistant Government

Pleader for Higher Education for respondent No'6'

Ms. L. Pranathi Reddy, learned counsel represents

Mr. Gadi Praveen Kumar, learned Deputy Solicitor General

of India for respondent Nos.8 to 10.

2. In this writ petition, the party-in-person inter alia h.as

assailed the action of respondent No' 1 to 5 in selecting the

candidates for Ph.D course for the academic year 2Oo9
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3. Learned counsel for the respondents submits that on

account of e ffltrx of time, the issue involved in this writ

petition has been rendered academic.

4. Leaving the question of law for adjudication in an

appropriate proceeding, the writ petition is disposed of.

Miscellaneous applications, if any pending, shall

stand closed. There shall be no order as to costs.
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1. THE OSMANTA UNtVERStTy, Registrar Osmania University, Hyderabad.2. The Regiskar, Osmania University, Hyderabad.
3. The Director, Drrectorate of Admissions, Osmania University, Hyderabad.4. The Hon'ble \/ice Char

5 rheDean Facutyof JTIl"llHi]1ff, il;3:i,i".
6. The State of Andhra pr

Govt or A p : s;;*j#fl?ifoJ#t:'5:, secretary Dept. or Hisher Education,

, 
I5r#f:':TIroSt?o commission, secretary Bahadur shah, Jafar Marg,

8. The Governm€nt of lndia, Secretary Union Ministry of Education, New Delhi.9. The Government of
sastry Bhavan N.;Btili,s"ttetary Ministry of Law and Justice Department,

10. The Governmert of I

uept., New Delhi lndia' secretary The Ministry of General Administration

1 t. One CC to SRt DEEPAK BHATTACHARJEE Advocate tOpUCl
12. Two CCs to GF,FoF- r"li,.'gI"iit;i',JuY*litrBt[rtDucArroN, Hish court ror the state or

13. One CC to Sri Ciadi praveen Kumar, Deputy Solicitor General of lndia [OpUCJ
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HIGH COURT

DATED:25109t2024

ORDER
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WP.No.6329 of 2011

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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